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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMESI BENCH, MUMBAI.

Original Application. No.268/1998

TSheril &.8.5hab,

warizw; as Erafbsman “BY

{alde

Ay} Lhe mar%ahﬁp Pivision

of the Central Water & Powse

Research Station,

¥ihadsbwasta,

Fune. s Spplicant

{Applicant by Shri E.R.Yelwe, Sdvocate!

v /S
%. nicm of Er;dlre,,
through the Secretary,
Ministry of Mater Resources,
Gowt. of India,
Shram Shalti Bhavan,
Rati Marg,
Hew Delhi 1180 B@I.
.  The Dairecior,

Cemiral Mater & Pouwer

Rezearch Station,

PO, Mhadabwvasla (R.S.)

Pune 411 BEg. searas Rezsopondents,
iRepresented bvw Shri ¥.56. Bege, fAdvocozte?

CORaM: HOMN BLE SMT, SHANTS SHASTEY

O R BE B SOREALY ™MT. 2 0~i2~ 20009

{PER Smt.Shanta Shastry, Member (&

Shri K.R. Yelwe for the apgiiﬁants and shri V.G. Rege for
the Respondents, present. |
Z. This is a case where the applicant had approsched  this
Tribunal to direct the Respondents to pay bim risk zsllowance.

The Applicant waz a crafiman ‘'B° in the Welder Trade in the

Morkshop Division and he was permitted for Risks Allowance im

-s

terms of  Ministry of Perzonnel Mesmorandum dated 19.8.198B

ABE%QFE the matier could be heard finally, the Applicant E”@lFEG

on &£. 7. 20880, The heirs of the applicant Filed M.P. 7097088 1o
take them on record. The P.F. was a2llowsd Iast time subliect io
legal guestions involved being left open.
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T She-i Rege learnsd Counsel for  the Respondenits, submits
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. i rights could sccrue to the lega
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that in this partico
heire  becauss  the applicant hasd simply taken up weth the matéar
with the Besgondseats Lo recommend Risk Allowance o e paid
oy hiim.  The same was nok granted. This bsing the position, the

mather cannot be pursusd further. The .8, Lhersfore, shates.

&, Mo costbs.
{Smt. Shantas Shasiry?
Member 18)
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